
BEFORE THE NATIONAL GREEN TRIBUNAL PRINCIPAL BENCH, NEW DELHI

Execution Application No. 04/2024

In

Original Application No. 512/2018

With

M.A. No.09/2024

In

Original Application No. 512/2018

Shailesh Singh S/o Mr. Babu Singh............................................................Applicant

Versus

State of Uttar Pradesh through its Chief Secretary........................... Respondent(s)

Status report of Punjab Pollution Control Board through Er. Birdevinder 
Singh, Environmental Engineer

RESPECTFULLY SHOWETH

1. That by way of the above execution application, the applicant is seeking 

compliance of the directions issued by the Hon'ble National Green Tribunal in order 

dated 15.01.2021 passed in OA no. 512 of 2018, OA no. 621 of 2018 andOA no. 

1001 of 2019. The common question for consideration in the said matterwas the 

remedial action against the unscientific disposal of E-waste resulting in 

contamination of ground water and soil acidification. The Hon'ble Tribunal in 

paragraph 31 of the order dated 15.01.2021 passed in the above mentioned cases 

had issued the following directions:

"31. AH the State PCBs/PCCs need to identify the hotspots by constant vigil 

and to coordinate with the District Administration at local levels to prevent 

damage to the environment and public health and meaningful enforcement of 

rule of law. The E-waste needs to beshifted to the nearest TSDFs for safe 

disposal. Dismantlers and recyclers may be located in the conforming areas 

and provided with proper infrastructure facilities."
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2. That in compliance to the order dated 15.01.2021 passed in OA no. 512 of 2018and 

other connected matters and order dated 12.03.2024 passed in Execution 

Application no. 4 of 2024, the report of the State of Punjab may kindly be readin 

the following paragraph.

A) Inventorization of E-waste generation

a. The Board has identified 21022 no. Bulk Consumers, 72 no. 

Producers, 05 no. Recyclers, 01 no. Refurbisher, 01 no. Dismantlerand 

02 no. Manufacturers.

b. The Commissioner, Central Board of Indirect Taxes & Customs, 

Ludhiana (with copy to the Director, Custom, Central Board of Indirect 

Taxes & Customs, Department of Revenue, Ministry of Finance, New 

Delhi) was requested vide Board's letter no. 3704- 05 dated 

31.10.2023 and subsequent reminder no. 930 dated 19.03.2024 to 

ensure the effective implementation of the E-Waste(Management) 

Rules, 2022 and also requested to issue necessary instructions to 

officials concerned of Custom Department to ensure

the verification of registration certificate obtained under the Rulesat 

the time of clearing the consignment of importers of electrical & 

electronic equipment and also requested to share list of such 

importers alongwith their contact details. Deptt. of Customs has also 

been contacted personally by officers of the Board to get therequisite 

details.

c. The Excise Commissioner, GST Division, Taxation Commissionerate, 

Department of Excise & Taxation (Punjab) has been requested vide 

Board's letter no. 653 dated 13.02.2024 to provide a list of all the 

Producers alongwith their contact details inthe State of Punjab, so that 

the Board shall take up the matter with them for effective 

implementation of the E-Waste (Management) Rules, 2022.
2
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d. The Registrar of Firms & Societies (Punjab) has been requested vide 

Board's Letter no. 1732-33 dated 19.04.2024 to instruct the officers / 

officials of the department to make available list alongwith their 

correspondence & contact details of all the Manufacturers, Producers 

and Refurbishers of E-waste registered as Sole Proprietor / 

Partnership Firm / Private Limited Company /Public Limited Company 

I Limited Liability Partnership (LLP) / Society / HUF etc. in the State of 

Punjab, so as to enable the StateBoard to follow up these entities for 

effective implementation of the E-Waste (Management) Rules, 2022.

e. CPCB has also been requested to take up the matter with CentralGST 

Council to make available State wise list of Manufacturers, Producers 

& Refurbishers so as to enable the State Boards to coversuch entities 

under the ambit of the E-Waste (Management) Rules,2022.

B) Identification of Producers who have not registered at E-waste EPR 

Portal

a) The Board has identified 72 no. Producers, out of which 63 producers 

have been got themselves registered on the CentralizedE-Waste EPR 

portal developed by CPCB. Remaining 09 Producers have been issued 

show cause notice to get registered on the EPR Portal.

b) The Board is making continuous efforts to identify more Producersin 

the State of Punjab.

C) Verification of facilities of recyclers for their infrastructure and 

records

a) 05 recycling facilities have been visited by officers of the Board and 

observed certain incompletions. Consequently, these facilities have 

been issued show cause notice with an opportunity of personal 

hearing. During hearing, they were directed to comply with the 

observations observed during visit. The verification of compliance

3
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status is yet to be made by the Board.

b) A team of officers of the Board has been constituted vide no. 215-16 

dated 18.01.2024 at Head Office level to carry out inspections 

randomly for checking of informal trading of e-waste.

D) Checking of informal trading, dismantling, and recycling of waste

The Board has identified 76 vendors / persons / traders etc. 

engaged in the process of informal trading I dismantling etc. of e- 

waste and action against these is under consideration.

E) Facilitate collection and disposal of e- waste

To set up E-waste recycling cluster under Micro & Small Enterprises 

Cluster Development Programme of Ministry of MSME, Govt, of India, 

the Deptt. of Industries & Commerce, Punjab is making efforts to set 

up such a cluster at the earliest possible. In this regard, Deptt. has 

identified 04 sites for the proposed cluster and the mapping visit has 

also been carried out by the officials from Industries, Town Planning 

Deptts., PPCB etc. Further process is going on.

F) Governance frame work for monitoring compliance

District Environment Committees have been constituted by the 

Government of Punjab as per Hon'ble NGT order to monitor the 

compliance of various Environmental Laws including the E-Waste 

(Management) Rules, 2022. These Committees are monitoring the 

implementation of Action Plan at District Level. AdministrativeSecretary 

of Environment Department in the State is monitoring theactivities of 

the action plan on monthly basis and the Chief Secretary, Punjab is 

also regularly monitoring the action plan prepared by the State 

Government.
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G) Capacity building at district / State / CPCB level

The capacity building programmes is being carried out from time totime 

and 16 such awareness programs have been carried out by theRegional 

Offices of the Board to educate bulk generators / stakeholder deptts. I 

public / school etc.

H) IEC plan be firmed up and executed

a) Public notices were published on 02.02.2024 in the leading newspapers 

(English, Hindi and Punjabi) in the State requesting general public to 

inform the Board in case any person, scrap dealer,solid waste disposal 

authority is involved in illegal storage, processing & selling of e-waste 

in an un-authorised manner, so thatthe illegal activity causing damage 

to the environment can be stopped immediately.

b) Also, any Manufacturer; Producer; Refurbisher; Recycler of e-wasteand 

any scrap dealer / solid waste disposal authority, if found

involved in any illegal activity with regard to storage & process of E- 

waste, action as deemed fit shall be taken against the violator(s)under 

the said Rules, including levying of environmental compensation.

I) Strengthen system of enforcement

a) Periodic review is already a part of the State Action Plan for Waste 

Management prepared by Directorate of Environment and Climate 

Change Punjab.

b) District Environment Committees have been constituted by the 

Government to monitor the compliance of various Environmental 

Laws including implementation of the E-Waste (Management) Rules, 

2022.

c) Administrative Secretary, Department of Science, Technology &
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Environment and the Chief Secretary, Punjab are monitoring the 

compliance status of action plan prepared by the State Governmenton 

regular basis.

d) Apart from taking meetings from time to time by the Chairman / 

Member Secretary of the Board with the Regional Offices to reviewthe 

compliance status of various environmental laws including effective 

management of e-waste, recently Chairman of the Board has taken a 

meeting on 10.4.2024 with the representatives of the recyclers I 

dismantlers / refurbishers of the e-waste to gather theirview point(s) 

for effective channelization of E-Waste.

3. That further it is submitted that the Central Pollution Control Board had issued 

directions dated 06.09.2022 to all the State Pollution Control Board under 

section 18(l)(b) of Water (Prevention and Control of Pollution) Act, 1974 and 

Air (Prevention and Control of Pollution) Act, 1981 for checking informal E- 

waste activities, verification of authorized dismantlers/ recyclersof E-waste and 

drives for mass awareness. The Board has endorse the directions to all the field 

offices of the Board vide letter no. 24881-96 dated24.12.2022 and a copy of 

the same is enclosed herewith as Annexure-A.

4. That the Central Pollution Control Board has issued directions under section 

5 of the Environment (Protection) Act, 1986 regarding registration of 

Producers, manufacturers, Recyclers and Refurbishers on the online E- waste 

EPR portal for management or E-waste and Verification of Capacitiesallocated 

to the Recyclers. The Board vide letter no. 837 dated 07.03.2024has given 

reply to the Central Pollution Control Board and the copy of the same is 

enclosed herewith as Annexure-B,

5. That the Central Pollution Control Board has further issued directions vide letter

dated 19.02.2024 to all the State Pollution Board under section 5 of the

Environment (Protection) Act, 1986 for ensuring generation of EPR certificate 

6
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by E-waste Recyclers towards fulfilment of Producers EPR obligations for the

Financial Year 2023-24. The Board vide letter no. 1847 dated 02.05.2024 has 

forwarded the action taken report to the Central

Pollution Control Board and the copy of the same is enclosed herewith as 

Annexure-C.

6. That the Punjab Pollution Control Board is making continuous efforts to 

identify more producers and hotspots for effective channelization of E-waste 

in the State of Punjab and is also ensuring the implementation of E-waste 

(Management) Rules, 2022 for management of E-waste in an 

environmentally sound manner in the State of Punjab.

7. That the status report on behalf of Punjab Pollution Control Board is hereby 

submitted in compliance to order dated 12.03.2024 for kind consideration 

of the Hon'ble Tribunal.

Date:

Place f

(Er. Birdevinder Singh) 
Environmental Engineer 

Punjab Pollution Control Board 
Head Office, Patiala

7
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ftnrexuJMe - A

PUNJAB IWH C?dd75
PUNJAB POLLUTION CONTROL BOARD

No.
To

Dated.

The Environmental Engineers,
Regional Office, Patiala/ Sangrur/Bathinda/ Faridkot/ Batala/ 
Jalandhar-I/I1/ Hoshiarpur/ Mohali/ Roop Nagar/ Amritsar/ 
Fatehgarh Sahib and Ludhiana-l/ll/lll/IV.

Subject: Directions under section 18 (l)(b) of the Water (Prevention and Control of Pollution)
Act, 1974 and Air (Prevention and Control of Pollution) Act, 1981 for checking informal 
E-waste activities, verification of authorized dismantlers/ recyclers of E-waste and 
drives for mass awareness.

Reference: CPCB letter no.B-29016/l(NGT)/WM-III Div/4062 dated 06.09.2022.

It is intimated that CPCB has issued directions to PPCB under section 18 (1) (b)of the Water 

(Prevention and Control of Pollution) Act, 1974 and Air (Prevention and Control of Pollution) Act, 1981 for 

checking informal E-waste activities, verification of authorized dismantlers/ recyclers of E-waste and 

drives for mass awareness and asked to submit action taken report within 30 days followed by quarterly 

ATR on regular basis (copy enclosed) as under:

a. To ensure that no illegal/ informal processing of E-Waste is carried out under their jurisdiction.
b. To carry out audit of authorized e-waste dismantling and recycling units two times in a year as 

mentioned in the Action Plan for Monitoring of Waste Management in the State dated 
06.03.2019.

c. To monitor the EPR authorized Producer and send the compliance of EPR authorization to HQ-3 
once in a year.

d. To organize at least two awareness camps for Educational Institutions/ Major Hospitals/ Govt. 
Organizations/ Large Scale Industrial Units etc. to make them aware about their responsibilities 
under the E-Waste Management Rules, 2016 for channelization of the such type of waste in an 
environmentally sound manner as mentioned in the Action Plan for Monitoring of Waste 
Management in the State dated 06.03.2019.

It is therefore requested to send the Action Taken Report (ATR) within 10 days. 

Subsequently, regular ATR after the end of each quarter, starting quarter end December, 2022 be sent to 

SEE(HQ-3) by 7th of January, 2023.

DA/ copy of Directions

5^77, ?7T^T 147001
Vatavaran Bhawan, Nabha Road, Patiala -147001

Phone : Chairman.: 0175-2215793, Member Secretary : 0175-2215802 (O)
Website : www.ppcb.gov.in | E-Mail: chairmanppcb@yahoo.in | msppcb@gmail.com |
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PUNJAB POLLUTION CONTROL BOARD

PUNJAB

Endst. No. SEE(HQ-3)/2022/.<b^6f.^?

A copy of the above is forwarded to the Member Secretary, Central Pollution Control 
Board, Parivesh Bhawan, East Arjun Nagar, New Delhi-110032 fofkind information please.

Member Mcrewry 
Endst. No. SEE(HQ-3)/2022/.'^<^?<^ " 7?

A copy of the above is forwarded to the following for kind information and further 
necessary action, please.

1. The Chief Environmental Engineer, Punjab Pollution Control Board, Patiala, Ludhiana/ Jalandhar/ 
Bathinda/ HQ/PBIP.

2. The Senior Environmental Engineer, Punjab Pollution Control Board, HQ-I/II/III/IV, Zonal Office,
Patiala-l/ll, Ludhiana-l/ll, Jalandhar, Amritsar, Bathinda.
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MH IIS TRY OF ENVIRONMENT. FOREST IMATE CHANGE GOVT. OF INC

B-29016/1/(NGT)/22//WM-lirDiv

tJ7To,
The Chairman
Punjab Pollution Control Board, 
Vatavaran Bhawan, Nabha Road, 
Patiala, Punjab

Sub: Directions under Section 18 (1) (b) of the WalefffWViritionrand Control of Pollution) 
Actf^^74, and Air (Prevention and Control of Pollution) Act 1981 for checking 
Informal E-Waste activities, verification of authorized dismantlers/recyclers of E- 

’ Wa^te and drives for mass awareness.

■''W<

fawr w 

CENTRAL POLLUTION CONTROL BOARD

, cH ITcJ HfllC'RI TTT7T ««bl-

September 06,/20

(3:7

"ij—A r~s * r*-*^ • A

n si'lc WHEREAS, the Central Government has notified the E-Waste (Management) Rules, 
' v\2016 under the Environment (Protection) Act 1986, for management of E-Waste in an 

Environmentally Sound Manner;

WHEREAS, as per rule 13 (3) (ii) of the said rules, SPCBs are the authority for grant of 
authorization to dismantlers and recyclers of E-Waste and have to ensure that dismantlers and 
recyclers should have the facilities of dismantling and or recycling in accordance with the 
guidelines prescribed by Central Pollution Control Board (CPCB) as mandated under the said 
rules;

WHEREAS, guidelines on implementation of E-Waste Rules, which includes specific 
guidelines for extended producer responsibility, channelization, collection centres, storage, 
transportation, environmentally sound dismantling and recycling, and refurbishment have been 
prepared and available on the web site of CPCB and also circulated to all SPCBs/PCCs;

WHEREAS, under Extended Producers Responsibility (EPR) the producers of notified 
Electricals & Electronic Equipment are given annual e-waste collection targets and same are 
to be recycled in an environmentally sound manner by authorized e-waste dismantlers/recycler 
only. Collection target verification requires auditing for material balance.of_jnflow and outflow 
material at dismantling and recycling units. For ensuring actual processing of e-waste, material 
balance of e-waste material flow, proper auditing of the authorized dismantling/recycling units 
on regular basis is a must. Also, to prevent leakage of e-waste from formal units to informal 
unit continuous vigilance is required;

WHEREAS, SPCBs/PCCs are required to carry out monitoring and compliance 
verification of Extended Producer Responsibility - Authorisation as directed by Central 
Pollution Control Board and that of dismantlers, recyclers and refurbishers as per schedule IV 
(2) (iii) of the E-Waste (Management) Rules, 2016; and

WHEREAS, incidents of informal trading, unscientific processing & burning of e-waste 
have been reported to this office at various occasions through court matters and public 
grievances. Unscientific processing, burning and .processing of e-waste by unauthorized units 
results in to adverse impacts on human health and environment. Burning and illegal processing 
of e-waste is a matter of concern and has to be dealt firmly by setting up a mechanism of 
continuous monitoring, reporting and actions against the violators.

Conld....

__________1$____________
w’ 3F5|h W, 110032

Parivesh Bhawan. Easl Aijun Nagar, Delhi-110032
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Now, therefore, in exercise of powers vested under the section 18 (1) (b) of the Water 
(Prevention and Control of Pollution) Act 1974, and under section 18 (1) (b) of Air (Prevention 
and Control of Pollution) Act 1981 directions are hereby issued to Punjab Pollution Control Board 
(PPCB) for the following:

1. To set up robust mechanism of surveillance for addressing the issue of illegal/informal 
processing of e-waste in their jurisdiction:

2. To carry out random inspections for auditing of authorized e-waste dismantling and 
recycling units as per transparent procedure established for such randomized 
selection of Units approved at the level of Chairman, PPCB for assessing the 
material balance in terms of quantity of e-waste collected, quantity of e- 
waste dismantled/recycled vis a vis quantity reported so as to ascertain leakage of e- 
waste to informal sector, for checking quantities of different materials produced such as 
precious/semi-precious and useful metal f.om e-waste and co-relating it with GST paid, 
for checking availability of adequate dismantling and recycling facilities and ensuring 
capacity in line with guidelines of CPCB PPCB to ensure transparency in selection of 
units for random inspection;

3. To carry out random monitoring and compliance of EPR Authorisation of EPR Authorized 
Producers selected as per transparent procedure established for such randomized 
selection of Units approved at the level of Chairman, PPCB with focus on verification 
of collection targets;

4. To implement Action Plan issued in the matter of OA No. 512 of 2018 in Hon’ble NGT 
(PB) for enforcement of E-Waste (Management) Rules, 2016 with focus on action points 
related to informal trading, dismantling, and recycling of e-waste, Producer’s systems for 
collection & channelization, quantity of e-waste collected towards fulfilment of collection 
target and submit reports quarterly on the outcome. Copy of Action Plan is enclosed; and

5. To carry out awareness programme for the stakeholders as per the provisions of E- 
Waste (Management) Rules, 2016 and to bring informal sector to formal sector through 
awareness drives, IEC campaign, print media etc-, on regular basis.

6. The above referred actions to be treated as continuous activity and be performed on 
regular basis.

The action taken report (ATR) shall be submitted to the Central Pollution Board within 30 
days of receipt of these directions followed by quarterly ATR on regular basis

(Prashant Gargava)
Member Secretary

2 of 2
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UrTH ddsi
PUNJAB POLLUTION CONTROL BOARD

The Member Secretary, 
Central Pollution Control Board 
New Delhi.

Subject: Direction under Section 5 of the Environment (P) Act, 1986 regarding
Registration of Producers, Manufacturers, Recyclers and Refurblshers on 
the Online E-Waste EPR Portal for management of E-Waste and 
Verification of Capacities allocated to the Recyclers

Ref: CPCB file no. CP-22/2/2024-WM-III-HO-CPCB-HO/9192 Dated 30.01.2024

It is intimated that subject cited directions have been received from Central 
Pollution Control Board and the pointwise reply to the above said directions is as under.

Sr.
No.

Directions issued by CPCB Action Taken

a To provide the updated list of entities 
engaged in the generation, recycling & 
refurbishing of E-Wastes (Producers, 
Importers, Recyclers and Refurbishers) 
and ensure their on boarding on the E- 
Waste EPR Portal of CPCB.

The list of Producers, Recyclers and 
Refurbishers is enclosed herewith as 
annexure-A.

i

b To issue notice to all such entities who 
are operating without registration, 
followed by closure of such entities.

The entities who have not got 
registered on the Centralized online 
EPR Portal under the E-Waste 
(Management) Rules, 2022, have been 
issued show cause notices and further 
action against the entities are under 
consideration.

c! To immediately physically verify the 
facilities of E-Waste Recyclers and 
Refurbishers in the State/UT in terms of 
various detail such as its GPS location, 
GPS tagged photos/videos, waste 
category as raw material (EEE code 
wise), installed plant & machinery and 
their actual production capacity,

The facilities have been visited by the 
officers of PPCB and the details are 
enclosed herewith as annexure-B.

Vatavaran Bhawan, Nabha Road. Patiala -147001
Phone . Chairman : 0175-2215793, Member Secretary 0175 ppirro? fO) 

bsite : www.ppcb.gov.in | E-Mail : chairmanppCb@yaho?in | m^ppcbSgmail.com |
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PUNJAB POLLUTION CONTROL BOAHD
PUNJAB

capability, etc. as submitted on E-Waste 
EPR Portal.

d To take action against such Recyclers 
and Refurblshers who have uploaded 
their details falsely or not correctly on 
the EPR Portal as per verification as at 
point (c) above and to recommend CPCB 
immediately for correcting details on 
the EPR portal so as to ensure that no 
false EPR Certificate is being generated 
in the State/UT. Further, necessary 
changes be also done in the CTO 
accordingly and be informed to CPCB.

There Is no access on the login 
credentials supplied to SPCBs to check 
the registration certificate / 
application forms / other details 
submitted by the entities on 
Centralized online EPR Portal of E- 

Waste.

e To carry out drives for identifying 
informal/illegal E-waste
recyders/refurbishers including
clusters/areas where such illegal 
recyders/refurbishers are operating 
and to close such informal 
recycling/refurbishing units
immediately.

• The field offices of the Board have 
been directed to carry out surprise 
inspections of entities engaged in 
the illegal / informal processing of E- 
waste in their area of jurisdiction in 
association with District
Administration.

• A team of officer of the Board has 
also been constituted at Head Office 
level also to carry out visit randomly 
for checking of informal trading of E- 
Waste.

f. To facilitate the transformation of such 
informal /illegal E-waste recyclers / 
refurbishers into formal recyclers / 
refurbishers and consent mechanism by 
way of providing necessary technical 
support, hand holding, integrating with 
schemes in the SPCB/PCC, etc.

As and when any entity found involved 
in the illegal / informal processing of E- 
waste, appropriate action will be 
initiated against such entities.

g To also issue advertisements In the 
newspapers in vernacular language for 
immediately closing of illegal E-waste 
recycling/refurbishing operations by the 
operators who do not have consent t^

The Public Notices in English, Hindi and 
Punjabi languages have been 
Published in the print newspapers on 
02.02.2024. The copies of public

13
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PUNJAB POLLUTION CONTROL BOARD

This is for your kind information, please.

1

operate, including for the common 
public to inform the same, If any, to 
SPCB/PCC and take actions as at point 

, (e) and point (f) above.

notices are enclosed herewith as 
annexure-C.

DA/as above

Endst. No. L Dated

A copy of the above is forwarded to Sh. Anand Kumar, Director & D.H., 
WM -III Division, Central Pollution Control Board, New Delhi for information.

Memb^r Sefeeary^
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Annexure-A

List of Recycler & Refurbisher for management of E-Waste in the State

Sr. No. Name & Address of the facility Type of Facility 
(Recycler)

Status of
Registration

1 M/s Spreco Recycling, D-45, Industrial Area, 
Raikot, Ludhiana

Recycler &
Refurbisher

Applied

2 M/s Black Diamond Cements Pvt. Ltd., Village 
Humayunpur, Nariangarh Road, Tehsil Dera 
Bassi, District SAS Nagar

Recycler Applied

3 M/s Recycling Villa, Plot No. 127, Jashan City, 
Kohara - Sahnewal Link Road, Jandiali, Ludhiana

Recycler Applied

4 M/s KJ. Recycler (Recycling facility), C-38, 
Sanjay Gandhi Nagar, Industrial Area, Jalandhar

Recycler Granted

5 M/s Cosmos Recycling Private Limited, VPO 
Hambran, Jagroan, Ludhiana

Recycler (unit not 
commissioned yet)

unit not 
commissioned 
yet

6 M/s Green Bird Recycling, 223, Hadbast, Village 
Mangarh, Kohara Macchiwara Road, Ludhiana

Re-furbisher Not applied due 
to portal error as 
informed by the 
eptity

149



Authorized Producers of E-Waste
S?No. Company Name Address RO Status of

Registration
1 SHREE GANESH 

ENTERPRISES
E 233, NEW INDUSTRIAL FOCAL POINT, 
AMRITSAR, Punjab, 143001

RO AMRITSAR Granted

2 SWASTIKA IMPEX 160, EAST MOHAN NAGAR, AMRITSAR, Punjab, 
143001

RO AMRITSAR Granted

3 SWASTIKA STEEL BIRDS 160, EAST MOHAN NAGAR, AMRITSAR, Punjab, 
143001

ROAMRITSAR Granted

4 VEE KAY ENTERPRISES E-183, NEW INDUSTRIAL FOCAL POINT, 
AMRITSAR,Punjab, 143001

RO AMRITSAR Granted

5 Imaging Solutions MEHTA MARKET, NEAR DHIR WALI GALI, NEAR 
BUS STAND, Mansa, PUNJAB -151505

RO BATHINDA Granted

6 INKWELL PRINT 
TECHNOLOGY

PURAN NAGAR, RAMAN CINEMA ROAD, Mansa, 
PUNJAB -151505

RO BATHINDA Granted

7 SPECTRUM
DIAGNOSTICS

SPECTRUM DIGNOSTICS, 19789-A, ST NO-14, AJIT 
ROAD, Bathinda, Punjab, 151001,

RO BATHINDA Granted

8 GABION TECHNOFILL IND H. NO. Ill, BLOCK D, MOUNT AVENUE,, 
HOSHIARPUR, PUNJAB -146001

RO Hoshiarpur Granted

9 FREEWILL SPORTS PVT 
LTD

391-392, LEATHER COMPLEX, JALANDHAR, 
Punjab, 144021

RO JALANDHAR-1 Granted

10 STEELS CO ND-215, TANDA ROAD, JALANDHAR, PUNJAB, 
144008

RO JALANDHAR-2 Granted

11 VR IMPEX N.D. 361, PURANI KACHERI TANDA ROAD, 
Jalandhar, Punjab, 144001

RO JALANDHAR-2 Granted

12 GLORY KNITWEARS PVT. 
LTD.

PLOT NO. 31-31, SUNDER NAGAR, LUDHIANA, 
PUNJAB-141007

RO LDH 1 Granted

13 JAINSON INDIA B-VII-759 LAKKAR BAZAR, Ludhiana, PUNJAB - 
141008

RO LDH 1 Granted

14 OM INTERNATIONAL G5-306/2.60 FT ROAD, SHIVPURI, NEAR P.N.B 
BANK, Ludhiana, Punjab, 141008

RO LDH 1 Granted

15 RAMANA MACHINES ST NO-6,H.NO-B-VI, ST NO-6, MADHOPURI, 
LUDHIANA, PUNJAB, 141008

RO LDH 1 Granted

16 STAR TRADERS JAGAT NAGAR,, NEAR SIMRAN GAS AGENCY 
BACK SIDE PNB, BASTIJODHEWAL, Ludhiana, 
Punjab, 141008

RO LDH 1 Granted

17 ANUJ ENTERPRISES PLOT NO.626, INDUSTRIAL AREA-B, OPP. WATER 
TANK, GILL ROAD, Ludhiana, PUNJAB -141003

RO LDH 2 Granted

18 ARISUDANA INDUSTRIES 
LTD.

B-XXIX/143, Giaspura Road, GT Road, Ludhiana, 
Punjab, 141014

RO LDH 2 Granted

19 EASTMAN CAST AND
FORGE LIMITED

G.T. Road, Near Airport, Ludhiana, Punjab, 
141120__________________________________

RO LDH 2 Granted

20
i

FAQIR CHAND RULDU 
RAM

77,GURU NANK DEV MARKET, GILL ROAD 
LUDHIANA, PUNJAB-141003

RO LDH 2 Granted

21 SHREE VISHWAKARMA
ELECTRO SALE

BXV-302/1, B/S PETROL PUMP NR VISHKARMA 
CHOWK, GT ROAD MILLER GANJ, Ludhiana, 
Punjab, 141003

RO LDH 2 Granted

22 AMAN INTERNATIONAL KAILASH NAGAR, KHATTA NO. 52/55, ROAD, VILL
BAJRA, LUDHIANA, Punjab, 141007____________

RO LDH 3 Granted

23 

_____

HMCE VALLEY PRIVATE
LIMITED

Plot No.A-01, Hi Tech Cycle Valley, Ludhiana, 
PUNJAB-141112 ______________

RO LDH 3 Granted

16
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24 QBAL ENTERPRISES \MAN NAGAR EXT., JALANDHAR BYE PASS 
LHOWK, BHARART NAGAR COLONY, LUDHIANA, 
’UNJAB -141002

30 LDH 3 □ranted

25 KNITON TRADERS 3-34/1662 ST NO-6, KNITON TRADERS, CHANDER 
MAGAR CIVIL LINES, Ludhiana, PUNJAB -141002

30 LDH 3 Granted

26 M.A.INDUSTRIES 3704, M.A.INDUSTRIES, STREET NO.5, CHET 
SINGH NAGAR, Ludhiana, Punjab, 141003

RO LDH 3 Granted

27 NAV PANKAJ CREATIONS E-8081,NEW AZAD NAGAR, MAIN
ROAD,BAHADUR KE ROAD, LUDHIANA, PUNJAB, 
141003

RO LDH 3 Granted

28 PREET KNIT FAB KAKA ROAD,PREET KNIT FAB, VILLAGE 
KHAWAJKE, NEAR PETROL PUMP, RAHON ROAD, 
Ludhiana, Punjab,141001

RO LDH 3 Granted

29 RETECH INTERNATIONAL PLOT NO . 19 , SWAMI VIVEKANAND MARG, 
RETECH INTERNATIONAL, NEAR CONVENT 
SCHOOL, VILLAGE BHATIAN, LUDHIANA, Punjab, 
141001

RO LDH 3 Granted

30 RUPS LIFESCIENCES
PRIVATE LIMITED

SCO 127, NEW DANA MANDI, JALANDHAR BYE 
PASS, Ludhiana, Punjab, 141008

RO LDH 3 Granted

31 SHRI KRISHNA 
INDUSTRIES

Village Jamalpur Awana Abadi,, Opp. Central Jail, 
Tajpur Road, Ludhiana, PUNJAB -141008

RO LDH 3 Granted

32 NIKKA RAM SU IAN WALA PLOT NO-1 9,10,HAMPTON COURT BUSINESS 
PARK, PHASE -8 FOCAL POINT, LUDHIANA, 
PUNJAB, 141003

RO LDH 4 Granted

33 URITEC INDIA Plot No. 2,1st Floor, NK Sharma Office Road, 
Lohgarh, Zirakpur -140603

RO Mohali Granted

34 SOLIDUS TECHNO 
POWER PRIVATE 
LIMITED

SCO-203, First Floor and Ground Floor, Solidus 
Techno Power Private Limited, Urban Estate 
Phase 1, Patiala, Punjab, 147002

RO PTA Granted

35 VELMOC
INTERNATIONAL

Banur Ambala Highway, Shreenath Warehouse, 
Gian Jyoti College Road, Adjoining Woodland 
Warehouse Shambu Kalan, Tepla, Patiala, Punjab, 
140417

RO PTA Granted

36 AMBER ENTERPRISES 
INDIA LIMITED

Cl, Phase II, Focal Point, Rajpura, Patiala, Punjab, 
140401

RO PTA Granted

37 SML ISUZU LTD. SML ISUZU LTD, VILL ASRON, Nawanshahr, 
Punjab -144533

RO ROPAR Granted

38 PROMARK
TECHSOLUTIONS
PRIVATE LIMITED

Morinda By-Pass, LDH Highway (NH-95), ADJ 
Preet Palace Village Baddi Madoli, Morinda, Distt 
Ropar, Punjab -140101

RO ROPAR Granted

39 ADONIS MEDICAL
SYSTEMS PVT LTD

PLOT NO E 70, PHASE 8, INDUSTRIAL AREA, SAS 
Nagar, Punjab PIN CODE 160071

RO SAS NAGAR Granted

40 AGNEXT TECHNOLOGIES
PRIVATE LIMITED

6TH FLOOR, PHASE 8-A, l/A, PLOT NO-C 184, 
Sector 75, SAS Nagar, Punjab, -160055

RO SAS NAGAR Granted

41 ALLENGERS GLOBAL 
HEALTHCARE PRIVATE
LIMITED

Bhankarpur, Khasra No. 79, Mubarakpur Road, 
Derabassi, SAS Nagar, Punjab, 140507

RO SAS NAGAR Granted

42 ALLENGERS MEDICAL
SYSTEMS LIMITED

Allengers Medical Systems Ltd., Bhankarpur 
Mubarakpur Road, Derabassi, SAS Nagar, Punjab, 
140507

RO SAS NAGAR Granted

43

1_____

AVON METERS PRIVATE
LTD ___________

D-15 Industrial, Area, Focal point Dera Bassi, 
Mohali, PUNJAB -140507

-1--------- ------------------ -----------------7^=^---------

RO SAS NAGAR Granted

11
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44 /!
V.

WON METERS PRIVATE L C 
h
)-15 Industrial, Area, Focal point Dera Bassi, 
/lohali, PUNJAB-140507

*0 SAS NAGAR (□ ranted

45 EJITEK SOLAR PRIVATE S
.IMITED h

E

T FLOOR, BLOCK 14, KHA WAT NO 756/781,4 
HITE, 22 KANAL, PLOT NO 3211, Prabhat Road, 
ihabat, Zirakpur, SAS Nagar, Punjab, 140603

to SAS NAGAR 5 ranted

46 Zardiolabs Healthcare 
ndia Private Limited

’lot No 1512, JLPL Industrial Park, Sector-82, 
Ylohali, PUNJAB - 140306

to SAS NAGAR □ranted

47 Clarity Medical Pvt Ltd 1687/A,, Mohall, PUNJAB - 140306 RO SAS NAGAR □ranted
48 ELCOM INNOVATIONS

PRIVATE LIMITED
’LOT NO. B-76, INDUSTRIAL AREA, PHASE VII, 
>AS Nagar, Punjab, 160055

RO SAS NAGAR Granted

49 Ess Pee Enterprises ’lot no. EL 635, Phase 9, industrial Area, Sector 
56 A, SAS Nagar, PUNJAB -160062

RO SAS NAGAR Granted

50 GOLDENARCH
CONSUMER
ELECTRONICS PRIVATE
LIMITED

PLOT NO D-185, OFFICE NO 45, PHASE 8B, 
NDUSTRIAL AREA, VILLAGE MOHALI, SAS 
NAGAR, PUNJAB - 160055

RO SAS NAGAR Granted

51 HOMETECH DIGITAL
PRIVATE LIMITED

VPO, Pabhat Godown Area, Sant Vivekanand 
Road, Zirakpur, SAS Nagar, Punjab, 160055

RO SAS NAGAR Granted

52 INVENTIS TECHNOSYS
PRIVATE LIMITED

7359, Aerocity H Block GMADA SAS Nagar, 
Mohali, PUNJAB-140603

RO SAS NAGAR Granted

1 53
I

Medelec Healthcare
Solutions

Plot No-F-382, Phase-8 B, Industrial Area, Mohali, 
PUNJAB-160062

RO SAS NAGAR Granted

I 54 MIT AGO APPLIANCES Opp. Ultratech RMC Plant, Derabassi, Khasra No 
727-728,1060,1062, Barwala Road, Village 
Bhagwanpur, Bhagwanpur 199, SAS Nagar, 
Punjab, 140507

RO SAS NAGAR Granted

55 MODERN BUSINESS 
EQUIPMENTS AND 
SERVICES PVT LTD

EL-646, IND AREA, PHASE-9, SAS NAGAR, PUNJAB 
- 160062

RO SAS NAGAR Granted

56 NURECA LIMITED Khata No. 884/913, Khasra No. 19/9/1, Village 
Prabhat, Godown Area, Zirakpur, SAS Nagar, 
PUNJAB-140603

RO SAS NAGAR Granted

57 OCEAN HEALTHCARE 
INDUSTRIES

PLOT NO. 1019, JLPL INDUSTRIAL PARK, SECTOR 
82, Mohali, PUNJAB -140306

RO SAS NAGAR Granted

58 SOLKEN POWERGEN
CORP

PLOT No. 275, INDUSTRIAL AREA, PHASE 9, SAS 
NAGAR, MOHALI PUNJAB -160062

RO SAS NAGAR Granted

59 SX PRO PRIVATE LIMITED GROUND FLOOR, PLOT NO 995, JLPL INDUSTRIAL 
AREA, Sector 82, SAS Nagar, Punjab, 140308

RO SAS NAGAR Granted

60 URITEC INDIA Plot No. 2,1st Floor, NK Sharma Office Road, 
Lohgarh, Zirakpur, Mohali, PUNJAB -140603

RO SAS NAGAR Granted

61 AXIS ENTERPRISES 1284/58, STREET NO.4, GURU NANAK DEV
NAGAR, Ludhiana, PUNJAB -141008

RO LDH 1 Granted

62
1

LIVING COLORS
OVERSEAS

1661/1, KARIMPURA CHOWK, Ludhiana, Punjab,
141008,

RO LDH 1 Granted

63 SIM INTERNARTIONAL B-VII-725/1A CHOWK LAKKAR BAZAR, Ludhiana, 
PUNJAB-141008

RO LDH 1 Granted

64 M/s. Krome Dispense 
Pvt. Ltd.,

D 74, Focal Point Extension, Jalandhar, Punjab- 
144004

Jalandhar-1 Not applied

| 65 M/s. Notion Fashions, x D 74, Focal Point Extension, Jalandhar, Punjab- 
144004

Jalandhar-1 Not applied

66 M/s. Xero Tec Engineers S-13, Mahajan Sports Complex, Basti Nau,
Jalandhar, Punjab _

Jalandhar-2 Not applied
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67 M/s. Server Link System 
Company,

Gillco Complex, 1 ST Floor, Satnampura 
Phagwara, Punjab -144401

Jalandhar-2 Not applied

68 M/s. Fugen 
Technologies,

B-XXX-897, Swam Place road, Sherpur, Ludhiana- 
141009

Ludhiana-1 Not applied

69 M/s. Avartanam 
Enterprises,

2nd Floor Hall, Shop No. 89, Pritam Colony, Gli 
No. 133 Ft. Road, Giaspura, Ludhiana, Punjab - 
141010

Ludhiana-2 Not applied

70 M/s. Shreya Enterprises, B-XXXII, Gali No. 1, Jujhar Singh Nagar, Gehlewal 
Ludhiana, Punjab -141008

Ludhiana-3 Not applied

71 M/s Global Trading 
Company,

241A, Street Number 4, Parkash Nagar, Ludhiana, 
Punjab-141013

Ludhiana-4 Not applied

72 M/s Texla vision 241-A, Street no.4, Parkash Nagar, Ludhiana, 
Punjab, 141013

Ludhiana-4 Not applied
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_ ____________________________ E-Waste Facilities in the State of Punjab as on 20.02.2024
Sr.No. Name of the 

Facility
GPS Location GPS tagged 

photos/video
Raw Material (EEE code wise) Installed 

Plant & 
Machinery 
Name

Actual 
production 
capacity of 
Machines

1 M/s KJ. Recycler 
(Recycling 
facility), C-38, 
Sanjay Gandhi 
Nagar, Industrial 
Area, Jalandhar

31.36154023522333, 
75.5678729296649

Photos ATTCHED

https://www.youtu

ITEW1,ITEW2,ITEW3,TEW4,ITEW5,ITEW6,I 
TEW7,ITEW8,ITEW9,ITEW10,ITEWll,ITEW 
12,ITEW13,ITEW14,ITEW15,ITEW16,CEEW 
1,CEEW2,CEEW3,CEEW4,CEEW5,ITEW17,I 
TEW18,ITEW19,ITEW20,ITEW21,ITEW22,IT 
EW23,ITEW24,ITEW25,ITEW26,ITEW27,CE 
EW6,CEEW7,CEEW8,CEEW9,CEEW10,CEE 
W11,CEEW12,CEEW13,CEEW14,CEEW15,C 
EEW16,CEEW17,CEEW18,CEEW19,LSEEW1 
,LSEEW2,LSEEW3,LSEEW4,LSEEW5,LSEEW 
6,LSEEW7,LSEEW8,LSEEW9,LSEEW10,LSEE 
W11,LSEEW12,LSEEW13,LSEEW14,LSEEW 
15,LSEEW16,LSEEW17,LSEEW18,LSEEW19, 
LSEEW20,LSEEW21,LSEEW22,LSEEW23,LSE 
EW24,LSEEW25,LSEEW26,LSEEW27,LSEE 
W28,LSEEW29,LSEEW30,LSEEW31,LSEEW 
32,LSEEW33,LSEEW34,EETW1,EETW2,EET 
W3, E ETW4, E ETW5, E ETW6, E ETW7, E ETW8, 
TLSEW1,TLSEW2,TLSEW3,TLSEW4,TLSEW5 
,TLSEW6,MDW1,MDW2,MDW3,MDW4. M 
D W5, M D W6, M D W7, M D W8, M D W9, M D W 
1O,LIW1,UW2

<2

1) 
DISMANTLE 
G TABLES

0.80 MT/hr

2) SHREDDER 0.30 MT/hr

3) 
COMPONENT 
REMOVAL 
DECOMPOSIT 
ION 
MACHINE

0.30 MT/hr

4) 
ELECTRICAL 
MELTING 
FURNACE

0.08MT/hr
be.com/watch?v=-

hoSTvp Xio

5) 
COMPRESSO 
R CUTTING 
MACHINE

0.150 MT/hr
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________________ ,_______ E-Waste Facilities in the State of Punjab as on 20.02.2024
Sr.No. Name of the Facility GPS

Location
GPS tagged photos/video Raw Material 

(EEE code 
wise)

Installed Plant &
Machinery Name

Actual 
production 
capacity of

Remarks

2 M/s Cosmos Recycling 
Private Limited, LHS 
Opposite Dasmesh 
Dharam Kanda, 
Mullanpur Road, VPO 
Hambran, Ludhiana

30.926812 N
75.670301 E

1 ■, iO
il IW i ■*«L; i M—'

SfH _ J I" J

f!

ITEW 1 to ITEW 
27, 
CEEW1 to 
CEEW19, 
LSEEW1 to 
LSEEW34, 
EETW1 to 
EETW8, TLSEW1 
to TLSEW6, 
MDW1 to 
MDW10, LIW1, 
LIW2

Motor Cutting 
Machine
Radiator Cutting 
Machine 
Compressor Cutting 
Machine with inbuild 
Oil collector, Drill and 
Plasma cutter 
CRT Cutting Machine 
Printer Cartridge 
Recycling Machine & 
Dual Shaft Shreddder 
(CFL/LED) 
Component Removing 
Machine
PCB Recycling Line 
with inbuild Dust 
Collector
Wire Stripping 
Machines Cable
Cutter
Gas Recovery Station 
Dismantling Tables 
Refurbishing Setup

Refubrished E- 
waste 02 TPD, 
Plastic Granules 
05 TPD, 
E-waste 
Recycling 33 
TPD, 
Total 40 TPD

Entity has 
not started 
operations 
yet.

WMG9^WQ. M«Mn H.mbn>n M 0
Rd. Hambrnn. Punjab 141110. O' 17JW
<-■* xjiannia.iono zh 07030: 
2> r«o> 24 02 39 PM

____  - • • * - - ' - i. •
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Sr.No. Name of the Facility GPS Location

M/s Recycling Villa, 
Plot No 127, Jashan 
City, Kohara 
Sahnewal Link Road, 
Jandiali, Ludhiana

Lat 30.85728
Long 75 993921

E-Waste Facilities in the State of Punjab as on 20.02.2024
Raw Material (EEE code wise) Installed Plant & Machinery Name Actual production 

capacity of 
Machines

ITEW1,ITEW2,ITEW3,TEW4,ITEW5,ITEW6,ITEW 
7,ITEW8,ITEW9,ITEW1O,ITEW11,ITEW12,ITEW1 
3,ITEW14,ITEW15,ITEW16,CEEW1,CEEW2,CEEW 
3.CEEW4,CEEW5,ITEW17,ITEW18,ITEW19,ITEW 
2O,ITEW21,ITEW22.ITEW23,ITEW24,ITEW25,ITE 
W26,ITEW27,CEEW6,CEEW7,CEEW8,CEEW9,CE 
EW10,CEEWll,CEEW12,CEEW13.CEEW14,CEE 
W15,CEEW16.CEEW17,CEEW18,CEEW19,LSEEW 
l.LSEEW2,LSEEW3,LSEEW4,LSEEW5,LSEEW6,LS 
£EW7,LSEEW8,LSEEW9,LSEFW1O,LSEEW11,LSEE 
W12,LSEEW13,LSEEW14,LSEEW15,LSEEW16,LSE 
EW17,LSEEW18,LSEEW19#LSEEW20,LSEEW21,LS

1. PCS COMPONENTS DISMANTLING 
MACHINE 2 GASS RECOVERY 
MACHINE 3 PCB
CRUSHING MACHINE
4 CRT CUTTING MACHINE
5 PCB GRINDING MACHINE
6 EDDY SEPARATOR MACHINE
7 VIBRATING SEPARATOR MACHINE
8 ELECTROSTATIC SEPARATOR MACHINE
9 . SMOKE FILTER APCD 
10. PULSE DUST COLLECTOR APCD 
11. BAG FILTER APCD

Capacity 2 MT PER 
DAY

Remarks

OPERATIONAL

EEW22,LSEEW23,LSEEW24,LSEEW25,LSEEW26,L 
SEEW27,LSEEW28,LSEEW29,LSEEW30,LSEEW31  
,LSEEW32,LSEEW33,LSEEW34,EETW1,EETW2,EE 
TW3,EETW4,EETW5,EETW6,EETW7.EETW8,TLSE 
W1,TLSEW2,TLSEW3,TLSEW4,TLSEW5,TLSEW6, 
MDW1,MDW2,MDW3,MDW4,MDWS,MDW6,M 
DW7,MDW8,MDW9,MDW1O,LIW1,LIW2

12. EXHAUST CHIMNEY
13. WIRE STRIPPER MACHINE
14 PLASTIC EXTRUDER MACHINE
15. WATER TREATMENT PLANT
16. DUAL MEDIA FILTER
17. COMPRESSHOR CUTTING MACHINE
18. OIL RECOVERY MACHINE
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E-Waste Facilities in the State of Punjab as on 20.02.2024

Sr.No Name of the Facility GPS Location GPS tagged photos/video Raw Material 
(EEE code 
wise)

Installed Plant &
Machinery Name

Actual production 
capacity of 
Machines

Remarks

4 M/s Black Diamond 
Cements Pvt Ltd., 
Village Humayunpur, 
Nariangarh Road, 
Tehsil Dera Bassi, 
District SAS Nagar

30’24'51.23"N, 
76’53'02.S9*E

A

ITEW 2 = 2.563 
MT; ITEW 6 = 
0.25 MT; ITEW 
15 = 0.0002 
MT; CEEW 1 = 
0.25 MT

LI process - dismantling;
L2 process - 
crushing/grinding (for 
material separation and 
size reduction);
L3 process (product 
recovery) - pyro 
metallurgical processes 
(for recovery of bulk 
metals);
L3 process (product 
recovery) - 
chemical/electrochemical 
processes for recovery/ 
purification of other

E-waste processing 
= 30 MT/day;
refurbishing of the 
electrical/ 
electronic 
equipment/ 
appliances = 2.5 
MT/day
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E-Waste Facilities in the State of Punjab as on 20.02.2024
Sr.No. Name of the Facility GPS Location GPS tagged photos/video Raw Material 

(EEE code wise)
Installed 
Plant & 
Machinery

Actual 
production 
capacity of

Remarks

5 M/s Green Bird 
Recycling, 223, 
Hadbast, Village 
Mangarh, Kohara 
Macchiwara Road, 
Ludhiana

30°52'53.6"N
76°01’05.2"E

ITEW/2, 
ITEW/6, 
CEEW/4

extuder, 
dismantling 
tables, 
cyclone 
machine, 
CUTTER 
MACHINE

3 ton / day
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GPS locationSr.No Name of the 

Facility

6 M/s Spreco 

Recycling, D-45. 
Industrial Area, 
Raikot, Ludhiana

CPS tagged photos/video

Lat 30.644201
Long 75 576292

E-Waste Facilities In the State of Punjab as on 20.02.2024

Raw Material (EEE code wise) Installed Plant & Machinery Name Actual 
production 

capacity of

Remarks

ITEW1, ITEW2, ITEW3, ITEW4,
ITEW5,DEW6,ITEVV7,ITEW8,ITEW9,ITEW10,ITEWll,
ITEW12,ITEW13,ITLW14,ITEW15,
ITEW16,ITEW17,ITEW18,IT£W19,
IT£W20,ITEW21,ITEW22,ITEW23, ITEW24,
ITEW25,ITEW26,ITEW27,CEEW2,CEEW3,CEEW4,CEE
W7,CEEW8,CEEW9,CEEW10,
LSEEW4,LSEEW5,LSEEW6,LSEEW7,LSEEW8,
LSEEW9.LSEEW10,LSEEWll,LSEEW12,LSEEW13, 
LSEEW14,LSEEW15,LSEEW16,LSEEW17,LSEEW18,LSEE 

W19,LSEEW20,LSEEW21,LSEEW22

1. PCB COMPONENTS REMOVAL MACHINE 

2 BARE PCB FEEDING CONVEYOR 3
PCB CRUSHING MACHINE 4
CRUSHED PCB FEEDING CONVEYOR 5
PCB GRINDING MACHINE 6
GRAVITY SEPARATOR MACHINE 7.
VIBRATING SEPARATOR MACHINE 8
ELECTROSTATIC SEPARATOR MACHINE 9 

SMOKE FILTERATION APCD 10
PULSE DUST COLLECTOR APCD 11 BAG
FILTER DIFFERENTIAL PRESSURE APCD 

12. EXHAUST CHIMNEY

Capacity: 2 MT 
PER DAY

L
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Punjab Pollution Control Board 
(Deptt. Of Science. Technology and Environment) 

(Govt, of Punjab) - /*'

Sniaiv

PUBLIC NOTICE
IMPLEMENTATION OF E-WASTE MANAGEMENT RULES, 2022 
Ministry of Environment, Fatal,and Clfnfefe-Change vWe notification no. 
G.S.R. 801 (E) dated 02.11 2O22ha«hotffi(jdE4/ltafe{Management) Rules, 
2022 under the Environment (Protocttoiri) Act,. 1966 and the same are 
applicable from the 1*April,2023. Acopy oftheRufes can be downloaded from 
website on the Punjab PdlluUofi Control Board (PPCB) at Bnk": 
https://ppcb.punlab.qov.in/site8/default/fltes/documents/E-Waste-
Manaoemerit-Rul^s-2O22.pdf1 ~ j
These Rufes applies to every (i) MANUFACTURER, (it) PRODUCER, 
(fit) REFURBiSRER and (ivf RECYdLER, involved In manufacture, sale, 
transfer, purchase, refurbishing, 0ismantllng, recydir>g and processing of 
E-waste indudfog W Items of electrical and. electronic equipment fisted in 
Schedule*! including ijiek component.<»hsumables, parts and spares, which 
make the product operational. j
Any (i) MANUFACTURER, (fit) PRODUCER (IU) REFURBISHER and (hr) 
RECYCLER of E-^Bfti4Sqap^/$QM Waste Disposal Authority, 
if found involved In arty Begsi aCfivftywith rega|fa to storage & process of 
E-waste, action te deemed fitshaH be taker) against thevtoiatocts) under the 
said Rules, including levyfog of EmtonTnenfafCompensation.
This is for the Information of the General Pubffc that It any Person, Scrap 
dealer. Solid Waste Disposal Authoftty, are Invohred in fflegal storage, 
processing & Selling E-waste fifunauthorised manner In the State of Punjab, 
the same may be Informed let email Id : ee.ewaste.ppcb@Qmail.com &
aee ewaste.DDcb@Ql7Mcom» so that the Illegal activity pausing damage to the 
Environment can bestoppedlmrriedtetety.
(Er. Gurindar Singh M^Mhft) (Prof, (Dr.) Adarsh Pal Vig) ? (Er. Hart>lr,einbh) 

Mambrnr Sacrotrny - Chairman * CEE (Wasta Management)
DPR/Pb.: NA/12/21695/2023/31963 zn •__________

2^
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'r,

! PUN JAB POLLUTION CONTROLBOARD
' .(Depit.,ol Bclenoe, technology and EnTfitoiimWt)

‘ ‘ ’ i v^oyil of Punjab) > , t - \

k

T- . ^UBUONOTIO^ ,,s, •• •..• .
• <■ IMnEHEHTATlOB OF E-WASTE MAMbBMBnT KBLES. 2022 • _________
teUy of Environment^ Forest and Climate Change Vide notlflc^tlon No. G3.h. 8O1.(E) dated Oti.11.2022 has notlfled

(Ipanagemenl) Rules, 2022 under the Environment' (Rfotectlon) Act, 1&86 ahd fop sartie are applicable from 
kHt Aprfl/lOZ^. A copy of-foe Rules can bo ddwpfoaded Jrom^imbplje bathe Punfob Pollution Control Board (PPCS) 
kA’: httpS7//ppcb.pyn)ab.g6v.WslteWdefobl^le^docurtont^-WnSto^ana^cfcrmnt-Bijrfist2(ri|Lj5(it ' < _/ U

items of
^^^dronic Equipment Jh^edh Schedule-1 Hewing their components, consbmaWe?, parts wd spares, Milch make the product 

M^WWraC5IHRER,<9) P^DUCER, im)^EFURB16HEftan<ttha^B^YC4^f\-uf E-w^e^prw'S«ap riep^olkl
imed

formation <x foe General Public foat If,.any Pers&n, Stfap cfo^er^d^S/Vaste blspd^A^fodrtty, are^folved

i, processing & Setting pt E-waste In unauthorised mannerIn foe State of Punjab, foe sdfrro may.be Informed at x 
aste.ppcb@gman.com & aee.ewMte^pdbf^grhalLcbm so. th£t foe Illegal aCOvity Causing damage io foebmaitkl: ee.ewasfe.ppcb@gman_____

Efl&nftro&nt can be stopped Immediately. ‘{f^ftlPn)Adar8hPalVlg) . ’ (EcHartMr Singh)-

r. .Chairman________ ' DPR/PtV31963 CE^(Waite Management)
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J vWJ?» tom) x§j/

. , -f k .y’ix _ _ L _Tngma> ^r&im
_________ io22^tTfPi f 
.'q’fan 3frr Wp^ 3itowm 4. 801 «) tote
02.112022 tet f-W CAwte) tofa,i 2022 dtrqto toa t aftt

12023 it w^ttkypr ton tet nth. sr^rn tow $ww te torfWl
I Rte m te*a ^$>41 $: * J;
I https://ppcb.punjab.gov.in/sitei/default/files/documents/E- Waste- 
Management-Rules-2022.pdf ' | 
pt ton aftt afk,
p ftw, ■awl, 5$ sta ton toft, jsrft^, 44)41^ 
[tiffin, toltofri aftt 3 ntor (i)^tofm;
I totonn *y^t (iv) ftinton tu w^itit $ 1 in ton! teRfaW
I aw<ui lofiiatiiiif; ftra «■ai flrF&, aM’iln, alrt^t’R wftfit!
I tjjll % I । .
H--^r $■ (i) faqf<n, (ii i (iii} nftftsRS (iv.) •ftanftftn afk W

mgM n^t ^nto> top uqfaoflq t i r ■'
W ^HlM 'MHrfl nft '4H6hlZ) y yt$ Mto,‘

d(l% ' t n^t "ftr yrpt^tem, tflUftlA sffi
toft if wfatf t, lit Hfafl ee.ewa ste.ppcb@gmail.coin sta aee.ewaste. 
ppcb@gmail.com nft ^ir, mte to =mn yt 3^^ njto to. i-yi^ft nfaWi 
yr <j/d ityi 4-te 1 .< .
(MT^tototoi) torn* (tf j wttoto) (M^to)
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»e o ?■

I

~ • ■ •*. . MAdiyBA1 >
________ ma
ta3HRs, A»bm tow utararo featf Xcflfete t. soi pfl) 
fifsT 02.112022 pre,2022 J ’Mftigfca’arta^H^fe^ oithQb,
2023 h^t & 1 far jk & mil iJw ifgro b m ter at ftarete d ft*

<ro fat, yasT m# rribtes § fisante, TvxJl,;
fwAwfitei, afa^aftsr ’it? tea fl) fc

rte.4^e, a«1aU<i<5, 
ho<m «ns h»h<s w»._u-ne> yw vi inwH c?, <H) Qa<f«4, Jiii) 

aaUlrotiwArB, liv)^>i‘31TOg ’Siraf j^wnfaf jTO^gfea, feSa^jgffl^ 
fe^fanrQiRra^etta 106w,§iifo,ireOT^’■ 3 
wTOTOctgat^iSTO^ta’S’^us^T ■," -.' ’ •'*.

taar fair icf-a^ araiftrat testa w tews* ata’^pfeojr
§utaafoWbi«ld awifl eftJI wiMl, ■•
farw^^HW^?fa5fcfa3^wr^,*^iifire,w|ftJF4TOfa»pjTO 
wart, ifcre are
fatet far FTO t, a+^iret gwr ilita *<Wt? ee'ew3ste.ppcb@>grn'ihf.ccn:X:1 

aee.ewaste.ppcbegmall.tpm tflte wt, 3* ?tjfre^r J^JW nfo'9<3 «T$ ^f- 
<r^Xl atelfaul §■ 3fiw te i.
(ft.flfifearfhrifrtWta) H-tr.l'teJWira-fcw) (ftiRrttatfctj ?»■'
JrwiRfea; ’ towaaefWtoRsHijfc.)
5. ■•■ . ■ - Vv- -•■,■•■„'. _ JWR/NA/12Al«9yZ023^1»63
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To

^75 HdU
PUNJAB POLLUTION CONTROL BOARD

Dated. ...sl.l.S^|.?r.^...

The Member Secretary, 
Central Pollution Control Board 
New Delhi.

Subject: Directions under section 5 of the Environment (P) Act, 1986 for ensuring
generation of EPR Certificates by E* Waste Recyclers towards fulfilment 
of Producers EPR obligations for the FY 2023*24 - Regarding.

Ref: CPCB file no. CP-22/2/2024-WM-III-HO-CPCB-HO/10232 dated
19.02.2024

This has reference to the following directions issued by CPCB vide letter 
under reference:
a. To issue notice to all recyclers, who are recycling E-Waste but not uploading requisite 

documents, invoices, etc. pertaining to the same as per the above-mentioned 
guidance document, for generation of EPR certificates on the E-Waste EPR portal.

b. To withdraw/cancel CTO of E-Waste recyclers for noncompliance of (a) above.
c. To carry out verification of various documents/invoices/information uploaded by the 

E-Waste recyclers on the EPR Portal for quantity of E-Waste procured/collected, 
recycled, end product produced and sold for generation of EPR certificates and also 
verify their installed plant & machinery and their capacities and capability.

It is pertinent to mention here that there is no access on the login 
credentials supplied to SPCBs to check the registration certificate / application forms / 
other details submitted by the entities on Centralized online EPR Portal of E-Waste.

It is therefore, requested to give access on the login credentials supplied 
to SPCBs to check the registration certificate / application forms /query raised by CPCB 
/other details submitted by the entities on Centralized online EPR Portal of E-Waste, so as 
enable the State Board to ensure the compliance of directions issued by CPCB please.

Member secretary^
Endst.No. W C Dated<3|^fc

A copy of the above is forwarded to Sh. Anand Kumar, Director & D.H.1, I
WM -III Division, Central Pollution Control Board, New Delhi for information and
necessary action.

Vatavaran Bhawan, Nabha Road, Patiala -147001
Phone : Chairman.: 0175-2215793, Member Secretary : 0175-2215802 (O) 

Website : www.ppcb.gov.in | E-Mail: chairmanppcb@yahoo.in | msppcb@gmail com |
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